Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 02/09/2026

(2013) 07 MP CK 0350
In the Madhya Pradesh High Court
Case No : Writ Petition No. 8889 of 2013

A.K. Sharma and Others APPELLANT
Vs
State of MP and Others RESPONDENT

Date of Decision : 24-07-2013
Acts Referred:

Citation : (2013) 07 MP CK 0350
Hon'ble Judges : R.S. Jha, ]
Bench : Single Bench

Advocate : Abhay Sharma, for the Appellant; S.M. Lal, Learned G.A., for the
Respondent

Final Decision : Dismissed

Judgement

R.S. Jha, J.—Heard on the question of admission. The petitioners have filed this
petition being aggrieved by the fact that the petitioners are not being permitted
to participate in the counseling being conducted for making appointments on the
post of Samvida Shala Shikshak, Grade-III though the petitioner is over qualified
having obtained a B.Ed. degree.

2. Similar petitions wherein the petitioners have raised the same issue, have
been dismissed by this Court in the cases of Sanyogita Thakur and Others Vs.
State of M.P. and Others, and W.P. No. 6129/2013 (S), decided on 15-4-2013
and in the circumstances this petition being identical, the same is also dismissed.

3. The learned counsel appearing for the petitioners submits that in the case of
Sanyogita Thakur (supra) this Court has made certain observations and,
therefore, the same may also be made in the present petition. However, it is
observed that the said observations have been made on an undertaking given by
the learned counsel appearing for the State/respondents and as no such
undertaking has been given in the present petition, the observations made by
this Court in the case of Sanyogita Thakur (supra) cannot be made in the present
petition. In view of the aforesaid, the petition filed by the petitioners is dismissed.
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